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195& "T.N AetVﬂ Essential Amcles Comral and 597
R@&Mzwmw I‘#Wﬂﬂﬂ? Power,) Re-macting

1DWVIIL NADU] ACT No. VI OF 1956’

[THB ‘[TAMIL Napu] EssENTIAL ARTICLES CONTROL - AND
- REQUISTTIONING (TBMZPORARY P‘owzks) RB-BNAC‘HNG
Acr, 19561 i o

(Received the assent Of the Preszdent on rhe 315! March 1956 ;. a
ﬁrst pubkshed in the Fort.St., George Ga.ze1te Extra-

ardmary on the 1st Apr;l 1956)

An Act to l-e..enact the lrra[njl Nad“] Essentlal Arﬁcles
i._..-.-.-Control and Ret]msntiomng (Te"'mporary Powers) Actf*l949

WHEREAS 1t is expedient to re-enact thc J‘[Tamll Nadu]
Essenhal Articles Control and {Requisitioning (Temporary-
~~Powers) Act, 1949 ({Tamil Nadu]-Act XXIX of 1949)" for’
the purposes heremafter appeanng . -

;-‘. k BE it enacted in the Seventh :Year_ of the Repubhct

o Indm asfollows == 2 _

1. (1) This Act may be. called the 1[Tam11 “Nadu] Skort tith

Essentm.l Articles Control and Requlsmomng (Temporary Commeéno
8 Powers) Re-enactmg Act, 1956 __

o shall b deemed to have come mto force'o the
* 26th day of January 1956 o

. 2 Thp 1[Tam1l Nadu] Essenhal Art1cles Control and Re-enacim
Requisitioning (Temporary ‘Powers) Act, 1949 ¥[Tamil of 5 Tamil-
Nadu] Act KXIX of 1949); as amended frem time to time )1‘(1 ﬁxﬁ?]w‘wi
and in force on the 25th day of January 1956 (hereinaftet °
referred to as the said Act), is hereb re-enactcd subject - ‘-
to the modification that, for sub-section (3) of section l. NS
the following sub-section shail be substituted, namely . R
. %(3) It shall come into force at onice and shall remam S
ln force up to and 1nclu51Ve of the 55th January 1958.7

1 These words were substxtuted for the word " Madras™ by the
. Tamil Nadu Adaptation of Laws Order, 1969, as amended b:" *he -
Tamil Nadu Adaptation of Laws {Second Amendmen.) “rder, 1969, -

. 2 PorStatement of Objects and Reasons, see Fort St. George
- Gazette, Part IV-A, Extraordmary, dated the 21st January 1956,

ages 4:3.
P 23 This emressmn was substituted for the expre3510n “ Madras

ACt 11 by the ‘I"amﬂ Nadu Adapta.tloh Of Laws Ofder, 1970 4




‘_ _"'-;‘i?sgs "eE,sﬁgenrfal Axticles Control and [1956: T.N_.-' ACt'_VI_. |
S Requisitioning (Temporary Powers) Re-enacting - B

© 'Savings. 3. Anything donc or any action taken (including any
S rule or order made, notification issued, decision, award or.
direction given, proceeding taken, liebility or penaity
-incurred and punishment awarded) under the provisjons
0f the said Aci— o o |
~ (a) asin force immediately before its expiry ; or ]

.. (b) on or after the 26th day of January 1956, and

-‘pefore the date of publication of this Act in the *Fort St.
George Gazette, on the fontine that the soid Act was in
force at the relevant time, o :

.gh llbe deeme 1 to have been done or taken under the cor- - ]

responding provisions of the said Act as hereby re-enacted:

".._ Provided that nothing contained in this section shall
“render any person liable to any punishment whatsoever by
reason of anything done or omiticd to be don2 by him
contrary to the provisions of ths said Act on or after the.
« 26thday of January 1956, and before the date of publication
of this Act in the Fort St. George Gazeite.” |
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